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THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR): Madam, please sit down.
Mr. Minister, if, perhaps, you
did not hear the "honourable Mem-
ber saying that they are not getting
response from the Government to
their Special  Mentions, kindly
keep that in view and convey
it to your colleagues.

SHRI ARIF MOHD. KHAN:
Right, Sir. I will convey it to my
colleagues.
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THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR): Shri Jagmohan.

SHRI JAGDISH PRASAD
MATHUR: This is his maiden

speech.

Alleged International Disinformation
on Kashmir situation

SHRI JAGMOHAN
(Nominated): Mr. Vice-Chairman,
Sir, thank you very much for giving
me this opportunity. I hope I
will be heard uninterrupted.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR): Why are you doubting that?

SHRI JAGMOHAN: Like a
maiden, Sir!

Sir, I have to submit that a lot
of disinformation is being inten-
tionally spread about Kashmir.
The statement which I just heard was
an example of that. I hope this
country is not going to bs run by
planted stories in the press and by
disinformation techniques. If you
want to know the truth about
Kashmir, I would suggest that
there should be a panel of Supreme
Court Judges who should go into
all aspects of the Kashmir situation
—how this subversion, how this
terrorism, how this emergency has
been brought about in Kashmir,
who are the personalities that are
responsible for this and what are
the underlying forces that are res-
ponsible for this. ..(Interruptions).. .

SHRI R. K. DHAWAN
(Andhra Pradesh): You were the
Governor there. ..(Interruptions).. .
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THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR): Let him make his Special
Mention.

SHRI JAGDISH PRASAD
MATHUR (Uttar Pradesh): Thisis
his maiden speech and they should
at least have the courtesy not to
interrupt him. ..(Interruptions).. .

THE MINISTER OF ENER-
GY WITH ADDITIONAL
CHARGE OF THE MINISTRY
OF CIVIL AVIATION (SHRI
ARIF MOHD. KHAN): Sir, Mr.
Jagmohan is speaking for the
first time, and at least they should
have the courtesy to listen to him
uninterrupted. . (Interruptions). . .

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : All
of you, please sit down ...(Inter-
ruptions). ..

SHRI ARIF MOHD. KHAN :
Let him make his point .. .(Inter-
ruptions). ..

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR) : No-
thing will go on record... (Inter-
ruptions). . .

SHRI SUKOMAL SEN (West
Bengal) ; *

SHRI S. S. AHLUWALIA (Bi-
har) ; *

SHRI ARIF MOHD. KHAN :
Sir, let them differ later but let him
have his say first.

SHRI R. K. DHAWAN : #

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Mr.
Dhawan, please sit down.

SHRIL ARIF MOHD. KHAN :
Let him have his say ...{Infer-
ruptions). . .

SHRI VISHVIJIT P. SINGH (Ma-
harashtra) :*
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P, THAKUR): All
of you please sit down. (Interrup-
tions) It is my duty to see that Mr.
Jagmohan has the right to speak.
He must be heard. If anybody has
anything to, we will see what can be
done.

SHRI PRAMOD MAHAJAN
(Mahorashtra) o*

SHRI R. K. DHAWAN :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Please
sit down.

SHRI PRAMOD MAHAJAN :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): No-
body should be subjected to any
aspersion. Mr. Jagmohan is an hon.
Member of this House. Let us have
the pleasure of listening to him.

SHRI PRAMOD MAHAIJAN :*
SHRI VISHVJIT P. SINGH :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): No-
body is a murderer here, plzase.
Mr. Jagmohan dozs not need de-
fenders. He can look after hims2if.

Mr. Jagmohan, please continue.

SHRI JAGMOHAN : Yes, yes.
That is my contention.

SHRI JAGDISH PRASAD MA-
THUR :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You
don’t have the right to interrupt,
Mr. Mathur. Northing will go on
record. Don’t assert that you have
the right to interrupt.

SHRI JAGDISH PRASAD MA-
THUR :*

*Not recorded.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): No
point of order. It can be only after
Mr. Jagmohan speak.

Mr. Jagmohan, please.

SHRI V. NARAYANASAMY
(Pondicherry) : *

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): 1
am ruling out all points of order.
Let Mr. Jagmohan speak. This is
his maiden speech.

SHRI V. NARAYANASAMY *
SHRI S. S. AHLUWALIA : *

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Mr.
Narayanasamy, you are a healthy
person. Don’t lose your temper,
please.

SHRI PRAMOD MAHAIJAN :*
SHRI V. NARAYANASAMY :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I
will give you chance.

SHRI V. NARAYANASAMY :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) :
Don’t you disturb, please.

SHRI V. NARAYANASAMY :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I
have already told Mr. Mathur.

SHRI V. NARAYANASAMY :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Yes-
terday is not today.

SHR1 V. NARAYANASAMY :*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Both
of you will get chance. Let him
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speak first. Please sit down. My
request to all of you is : please
sit down.

SHRI S. S. AHLUWALIA : *
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Let Mr. Jagmohan speak.

_ SHRI JAGMOHAN : I was say-
mg...

SHRI V. NARAYANASAMY :*

SHRI G. G. SWELL (Megha-
laya) : *

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): That
is irrelevant. It will not go on record.

SHRI G. G. SWELL : *

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Pre-
cisely for that matter you should
not interrupt. Don’t take the rules
in your hands. These things will
not go on record. Mr. Jagmohan
will speak first. You are wasting
everybody’s time. Mr. Swell. Don’t
keep reminding that you have been
Deputy Speaker. The fact that you
were Deputy Speaker should give
you more moderation.

SHRI G. G. SWELL : *

THE VICE-CHAIRMAN (PROF.,
CHANDRESH P. THAKUR):
Please sit down. These things will
not go on record. You are not
presiding here. Please sit down.
Mr. Jagmohan will continue.

SHRI JAGMOHAN : Please lis-
ten to me. I see your point. They
are unnecessarily raising this issue.

SHRI V. NARAYANASAMY >

SHRI R. K. DHAWAN : #

- ———

*Not recorded.
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SHRI R. K. DHAWAN : (Inter-
ruptions) You camnot say it un-
necessary. It is for the Chair to
decide whether it is necessary or
not. (Interruptions).

SHRI ARIF MOHD. KHAN :
The Chair has decided. (Interrup-
tions).

SHRI V. NARAYANASAMY :
Sir, if you say 1 cannot raise the
point of order, I will get out. I
will not open my mouth. (Interrup-
tions) 1 am addressing the Chair.
You are not giving me my right to
raise a point of order. On that point
I want to raise an important matter.
1 want your ruling on that. It is a
very important matter. (Interruptions)

SHRI R. K. DHAWAN : Sir,
he is under the Oath of Secrecy
as a Governor. (Interruptions)

SHRI V. NARAYANASAMY :
Till yesterday Mr. Jagmohan was
Governor of Kashmir. He looked
after the Office of the Governor.
There was correspondence between
the Government and Mr. Jagmohan
as Governor of Jammu and Kashmir
on the Kashmir issue. (Inferruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Just
listen to me.
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SHRI R. K. DHAWAN : Till
yesterday, when he was a Governor,
did he send a report to the Govern-
ment that the Supreme Court Judges
should look into it ? That is the
main point.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr.
Narayanasamy, you are unnecessarily
prematurely anticipating what Mr.
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Jagmohan is going to say. I take it
that Mr. Jagmohan knows his res-
ponsibility in the previous position
and I am sure he will not violate
that privilege. Let us not anticipate.
Let us not say things which he has
not said. If there is something
else, we are listening to him here
and then you will have your right

to speak.

SHRI V. NARAYANASAMY :
But what is the subject matter of
the Specig.l Mention ? He used the
word “The Hindustan Times dated
30-5-1990.”

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR): I
cannot go into that issue. The
Chairman has permitted Mr. Jag-
mohan to speak on a news item on
Kashmir published in Hindustan
Times dated 30-5-1990.

SHRI V. NARAYANASAMY :
My point is, he is not speaking on
that. I have the newspaper with me.
The newspaper says “Jammu and
Kashmir not for Big-2 powers meet™.
That is the only point. It says
Gorbachev and Bush both do not
want to interfere in Jammu and
Kashmir affairs. They had a tele-
phonic conversation with the Prime
Minister. He should confine himself
to that only. He cannot go beyond
that. When Mr. Dhawan was speak-
ing yesterday, it was said that in the
name of special mentions he had
diverted himself. He cannot go
beyond the subject allotted by the
Chairman. That is my point of
order. I want a ruling on that.
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THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): |
think the hon. Minister wantg to
say something. Mr. Jagmohan, will
you yield ?
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SHRI ARIF MOHD. KHAN :
I said if they are ready to listen
to Jagmohan I have nothing to add.
But they are only. . .(Interruptions)

SHRI V. NARAYANASAMY :
Is Arif Mohd. Khan the Minister in
charge of Kashmir Affairs today ?
In which capacity he is now going to
speak ?

SHRI ARIF MOHD. KHAN :
You must know that I am a Minister
of the Government of India and
1 speak on behalf of the Government
of India.

SHRI V. NARAYANASAMY :
Let the Prime Minister or the Home
Minister come. You cannot speak
on that. We will not hear you

SHRI ARIF MOHD. KHAN :
I say, it is not for you to decide.
(Interruptions) Who are you to de-
cide ? It is the Chair which has to
decide who is to speak. Who are
you ? (Interruptions) Who are you
to decide ? The Chairman has al-
lowed me.

THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR) : Ple-
ase, all of you keep quiet.

SHRI ARIF MOHD. KFAN :
As a Minister of the Government
of India...(Interruptions)... and
the Vice-Chairman has allowed me.
Who are you ?

SHRI V. NARAYANASAMY :
Under what rule are you speaking ?
(Interruptions)

SHRI ARIF MOHD. KHAN :
It is for the Vice-Chairman to ask
me. You are nobody to ask me.

SHRI V. NARAYANASAMY :
Sir, we want vour ruling.

THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR) : You
listen to me. I am giving my ruling.
(Interruptions) Please sit down.
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SHRI VISHVIIT P. SINGH :
Under what rule is he speaking,
Sir ? (Interruptions)
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.. .(Interruptions). . .

DR. RATNAKAR PANDEY
(Uttar Pradesh) : *
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
Members who have spoken without
my permission will not go on record.
... .(Interruptions)y ... Let me cla-
rify the position. ...(Interruptions)

. Yesterday the Deputy Chair-
man ruled. . .(I nterruptions). . .
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): 1
request all Members to cooperate.
We are all representatives of the
public. We have certain responsibi-
lity. We have taken oath under the
Constitution to maintain the dignity
of the House and we should all
cooperate. Shouting and counter-
shouting is not going to help any-
body nor it is going to help the
purpose that you have in view.
Now, listen to me carefully. Yester-
day, the Deputy Chairman ruled
when there was a controversy whe-
ther a particular Minister can make
a point of order or not. Her ruling
was very clear “If the Minister is a
Member of this House, he has the
right to raise a point of order.”

*Not record(;.d.
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Why are you jumping again ? To-
day, Mr. Arif Mohd. Khan did not
raise a point of order.. (Inter-
ruptions). .. 1 listened to him. His
request was to me. He wanted
to make some point because there
was a lot of controversy and I
thought he is the only Minister here,
it is in the fitness of things that
he throws some light. So it was
neither a point of order for him
nor a question of dispute whether
the admissibility of point of order
is relevant here or not. So let me
repeat the Deputy Chairman’s ruling
unless it is revised by her or the
Chairman, that a Minister who is a
Member of the Rajya Sabha has
the right to raise a point of order.
No Minister howsoever mighty a
member of the Government of India
he is, if he is not a Member of this
House he does not have the right
to raise a point of order but with
the permission of the Presiding
Officer he or she can make an inter-
vention. . . (Interruptions). . ..

SHRI V. NARAYANASAMY :
What happened to my point of
order ?

SHRI VISHVIIT P. SINGH :
Under what rules...(Interruptions)

SHRI ARIF MOHD. KHAN :

Sir, the hon. Member from the
Opposition  Benches. .. (interrup-
tions). . .

SHRI PRAMOD MAHAJAN :
Under Rule 266, you have the
power to allow him to make a
submission. You have allowed it.
.. .(Interruptions)... They are ob-
jecting to your ruling, Sir.

SHRI ARIF MOHD. KHAN :
Sir, they seem to be developing
more indignation than they can
contain. (Interruptions).

THE VICE-CHAIRMAN (PROF.,
CHANDRESH P. THAKUR) :
There should bc no controversy.
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Mr. Vishvjit P. Singh, please take
your seat. Don’t be so much rule-
minded. The rule is very simple
that the Presiding Officer’s words
are final. Okay. That is the rule.
If he wants to make a brief submis-
sion, what is so great about that ?
Please listen to me. He is a pleasant
person and I hope he is not going
to add fuel to the fire. (Interruptions).

Mentions

SHRI ARIF MOHD. KHAN :
I am not yielding, Sir. T have been
permitted by the Chair and I am
not yielding to somebody who is
so fond of making unnecessary inter-
ruptions. (Interruptions). 1 have been
permitted by the Chair. (Inrerrup-
tions).

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : It
will not go on record.

SHRI ARIF MOHD. KHAN :
1 withdraw that, Sir.

SHRI V. NARAYANASAMY :
Mr. Vice-Chairman, Sir, you have
given no ruling on the point of
order raised by me. (Interruptions).

SHRI VISHVIJIT P. SINGH :
Sir by virtue of his being a Minister
of the Government of India, he is
taking advantage of his position
to come to this House and cast
aspersions against Members of the
House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
That he has withdrawn.

SHRI ARIF MOHD. KHAN :
Sir, I have been permitted by you
and he is not allowing me to speak.

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR) : He
will allow you to speak.

SHRI ARIF MOHD. KHAN :
You have allowed me. How can
he stop me from speaking ?
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THE VICE-CHAIRMAN (PROF.,
CHANDRESH P. THAKUR):
Don’t lose your temper, Mr. Minis-
ter. Speak, whatever you want to
speak.

SHRI S. S. AHLUWALIA :
Kindly give your ruling on the
point of order raised by Mr. Naraya-
nasamy. (Interruptions).

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR) : Mr.
Narayanasamy, perhaps, you did
not listen to what I said. I said
that Mr. Jagmohan will take into
consideration his responsibilities in
his previous capacity. 1 have read
out the exact topic for which the
Chairman has given him permis-
sion. I have brought to his notice
with reference to your point of
order that he will keep that in view
and he will confine his Special
Mention to the subject for which
he has been allowed. Then what is
this noise about ?

SHRI ARIF MOHD. KHAN :
Sir, today, Shri H. Hanumanthappa,
was the first speaker to make a
Special Mention and before he
came to the subject which was
allowed by the hon. Chairman,
in fact, he made two Special Men-
tions. The point I am making is
that Shri Jagmohan has not yet
concluded. He has not yet made
his Special Mention. He had just
begun. I do not know what is that
that is agitating the minds of the-
hon. Members sitting on the Op-
position Benches because immedia-
tely Shri R. K. Dhawan mentioned
that he is under the oath of secrecy.
Sir, it is very peculiar. I would
like to know whether Shri Dhawan
or other hon. Members sitting on
the other side are aware of some-
thing which Shri Jagmohan knows,
which if divulged, will create prob-
lems for them. This is the only
thing which I would like to know.
(Interruptions). How he has come
to know about it ? How he has
antic ipated what he is going to say ?

[ RAJYA SABHA]
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This is what I would like to know
from him. (Interruptions). How do
you know that 2 Why did you
mention the oath of secrecy ? (Inter-
ruptions).

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR) :
Nobody should anticipate what Mr.
Jagmohan is going to say. (Inter-
ruptions).

SHRI VISHVIJIT P, SINGH :
I move a motion that the inter-
vention by the hon. Minister may
be expunged from the record. Once
again, I say, the hon, Minister,
who is a stranger to this House. ..
(Interruptions).

SHRI ARIF MOHD. KHAN :
You should know that a Minister
is never a stranger to any House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
The Minister is not a stranger.
He is a welcome Member of the
House in his capacity as a Minister.

SHRI ARIF MOHD. KHAN :
Please update his Parliamentary kno-
wledge at least. (Imterruptions). If
you do not know, please see the
rule-book.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) :
Just as I have requested people
on this side not to anticipate what
Mr. Jagmohan is going to say,
similarly, I would have thought that
the Minister will also not anticipate
what they are going to object to.
So please let Mr. Jagmohan speak
now. (Interruptions). .

SHRI H. HANUMANTHAP-
PA (Karnataka) : My name has been
taken by the Minister., (Interrup.
tions).

THE VICE-CHAIRMAN (PROF,
CHANDRESH P. THAKUR): 1
said that he should not have anti-
cipated. .. .(Interruptions).
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Please sit  down.

ruptions).

(Inter-

SHRIR. K. DHAWAN :Sir, . ..
(Interruptions).

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : 1 am not able to hear what
you are saying. There are so many
people speaking at the same time.
(Interruptions). 1 again repeat that
Mr. Jagmohan knows his responsi-
bility.  (Interruptions).  Listen to
him. If there is anything which
transgresses that, you can react to
that. You will have the right to
react to it. (Interruptions).

SHRI H. HANUMANTHAPPA:

Mr. Vice-Chairman. ..
tion). ..

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : He has already withdrawn.
Please sid down. (Interruptions).
Mr. Arif Mohd. Khan, by the
remarks you made earlier, somebody
was disturbed. (Interruptions).

(Interrup-

SHRI ARIF MOHD. KHAN :
No. Earlier, it is O.K. Not this.
I have only said this is a special
mention. What is it that is agitating.
Mr. Dhawan’s mind? Why is he
mentioning oath of secrecy? Does
he know something which is divulged
by Mr. Jagmohan? (Interruptions).

SHR1 VISHVIT P. SINGH :
Sir, I beg of you to go through the
record. You will find very serious. . .
(Interruptions).

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : We will look into the record.
If there is anything which is insinuat-
ing in character, it will be expunged.
I have said that. We will look into
the record. (Interruptions).

SHRI H. HANUMANTHAPPA :
Why should you allow it to go on
record? My name has been taken.
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(Interrup tions). 1 want to set it
right.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : There is nothing to set
right. Will you please sit down ?
I have said that we will see the record
and if there is anything by implica-
tion insinuating, we will expunge
it. The matter is over. (Interruptions).
There is nothing. Mr. Jagmohan.

SHRI JAGMOHAN : 1 was
saying, Sir, that a panel of the
Supreme Court Judges which T am
suggesting . . . (Interruptions).

SHRIH. HANUMANTHAPPA :
Sir, you know, he is a Minister. I
am a silent Member. He has taken
my name. [ want to clarify.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : You must sit down. Please
cooperate. Hanumanthappaji, you
had been in the panel of Vice-Chair-
men. Please sit down.

SHRIH. HANUMANTHAPPA:
If he has not taken my name, 1
would have been simply sitting
quietly. When he has taken my
name . . . ({nterruptions).

SHRI ARIF MOHD. KHAN :
T will withdraw his name.

THE VICE-CHAIRMAN :
(PROF. CHANDRESH P. THA-
KUR) : Now the matter is over.

~ SHRI M. M. JACOB (Kerala) :
Sir, his name had been taken. Mr.

Hanumanthappa has a right to
clarify.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : Mr. Hanumanthappa, your
name has been withdrawn.

_ SHRIH. HANUMANTHAPPA.
Sir, it is something wrong. Certain
thing has gone on record about me.
You don’t allow me to set it right.
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THE VICE - CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : Your name has been with-
drawn.

SHRI PRAMOD MAHAJAN :
Sir, he may withdraw. But we will
object to his withdrawing. (Interrup-
tions).

Special

SHRI H. HANUMANTHAPPA
You are not allowing m= when there
is something wrong going on record
. . . (Interruptions).

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : You are refusing to listen.
I have said more than once that I
will look into the record and if there
is anything by implication insinuat-
ing, it will be expunged on top of
it. Please. (Interruption). WNothing
will go on record. If you continue
to shout, it is not making any sense.
When I am saying repeatedly that
we will go into the record and if
there is anything by implication
insinuating, it will be expunged.
are you so agitated over it ? Why
are you so agitated about it? What
is so grave about it? ... (Interrup-
tions) . . . I am not able to hear what
you are saying. There are so many
people speaking. ... (Interruptions)
... What are you saying? Let Mr.
Jagmohan speak. If there is some-
thing that agitates you, you can
react to that ... (Interruptions). ..

SHRI M. M. JACOB : Sir, I
want to seek a clarification. When a
Member makes an allegation . . .
(Interruptions) ...

THE VICE - CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : It is my responsibility to
protect the privilege of the Members.
It is for this reason I am saying
that the records will be looked into
and if there is anything insinuating,
even by implication, it will be ex-
punged. What further protection
are you suggesting ? T am as much
a Member as any body else even when
I am sitting here and I am entitled
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to, and to look after, the same kind
of protection and I am sure ...
(Interruptions) ...
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THE LEADER OF THE OP-
POSITION (SHRIP. SHIV SHAN-
KER) : Since the Minister himself
has withdrawn, the original reference
may be expunged, the original re-
ference to Mr. Hanumanthappa
may be expunged.

SHRI ARIF MOHD. KHAN :
It was not an allegation but I had
merely mentioned. I have said if
there is any objection to it, I will
withdraw that.

THE VICE - CHAIRMAN
(PROF. CHANDRESH P. THA-
KUR) : O.K. The matter is over
now.

SHRI JAGMOHAN : I am
saying Sir, I can assure everybody the
hon. Chairman, and the hon. Mem-
bers that I am not going to say any-
thing which will even remotely
impinge on the Oath of Secrecy
which I have taken in office,
but as an individual and as a Mem-
ber of this House, I have a right
to make a submission, I have a
right to make a suggestion and the
suggestion is in the interest of truth
in the interest of letting the nation
know what has actually happened
in Kashmir because a lot of disin-
formation is being intentionally
spread which is not in the mational
interest, which is not in the in-
terest of truth.  Therefore, I am
suggesting that there should be a
panel of Supreme Court Judges.
We should look into all the circums-
tances, the underlying forces who
have brought about the current
militancy, terrorism and subversion
in Kashmir. So far as I am con-
cerned, I myself would submit
to that panel as to when I went to
Kashmir as Governor on 19th
January, 1990, what the conditions
were and I only want the Judges
to know how I have brought Kashmir
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back from Pakistan and how this
disinformation  technique  has
brought me back from Kashmir to
Delhi. This is what [ want
the panel of Judges to know.
There is no question of any official
secrecy in it... (Interruptions)...

[THE VICE-CHAIRMAN SHRI
M.A. BABY), ir thc chair]

SHRI R. K. DHAWAN: This
is not personal explanation...
(Ir.terruptions) . ..

SHRI V. NARAYANASAMY:
Siv, 1 raised the issue. . .(Interruptions)
...This is not a personal explanation...
(Interruptions).. . 1raised the issue. .,
(Interruptions).. There is an issue.
T raised the point of order.  The
Vive-Chairman ruled .., (Interrup-
tions). ..

THE VICE-CHAIRMAN (SHRI
M A. BABY): Nothing will go on
rreord. You are not allowed to
sprak. Only Mr. Jagmohan will
sprak. . .(Interruptions),. .

SHRI V. NARAYANASAMY:
Sir, when I raised a point of order,
thr Vice-Chairman rule.. . (Interrup-
tiois). .Sir, Mr. Jagmohan will be
allowed to speak only on the sub-
jec: that is permitted by the Chair.
. .\Interruptions).. .Sir, he is going
bryond the limits permitted by the
Chairman. My point is that he
is going beyond the permission
that has been given by the Chairman
on the subject ...(Interruptions)...

SHRI PRAMOD MAHAJAN:
Sri, it is the duty of the Chair to
st , not for every Member to see,
what Special Mention he is making.
. ...Interruptions), . .Every Member
cannot see...(Interruptions). ..

THE VICE - CHAIRMAN
(SHRI M. A. BABY): Please sit
down. Please take your seats,..
(Interruptions). .. Please sit down.. .
(Inierruptions).. .
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_ SHRI V. NARAYANASAMY:
Sir, you should see whether he is
going beyond the limits or not...
(Interruptions).. .

THE VICE - CHAIRMAN
(SHRI M.A. BABY): No, you are
not allowed to speak. What you
said will not go on record. Yes,
Mr. Jagmohan, please carry on.

SHRI M. M. JACOB: Sir,
just one moment. Yesterday, when
one of our Members was speaking,
the Deputy Chairman ruled that
in a Special Mention, one cannot
deviate from the subject and go to
make other suggestions and to
other areas.

SHRI V. GOPALSAMY: Yes.

SHRI M. M. JACOB: Today,
Sir, I find Mr. Jagmohan going
out of the subject, which is reported
in the newspapers, and he is going
to other suggestions and other
areas and it is beyond the scope of
the Special Mention...(/nterrup-
tions), . .if the interpretation given by
the Deputy Chairman is taken as
correct.  Therefore, I request you
to ask him to confine himself to the
Special Mention for which permis-
sion has been given.

SHRI SHANKAR DAYAL
SINGH (Bihar); Sir, I am on a point
of order. .(Interruptions). . .

SHRI JAGMOHAN: Sir, [ was
on the point...(Interruptions). ..

SHRI SHANKAR DAYAL
SINGH: Sir, I am on a point of
order, . .(Interruptions),. .

THE VICE - CHAIRMAN
(SHRI M. A. BABY): Don’t com-
plicate the matters further. Please
sit down, . . (Interruptions), . .

SHRI SHANKAR DAYAL
SINGH: Sir, I am op my legs...
(Interruptions), . .
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THE VICE - CHAIRMAN
{SHRIM. A. BABY): You can be
on your legs only when I permit
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you. You have not been per-
widtted, . . (Interruptions).. .
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THE VICE-CHAIRMAN
(SHRI M. A. BABY): Please sit
down. . (Interruptions).. Nothing will
go on record. . (Interruptions).... am
not allowing anybody. . (Interrup-
tions). .whatever you people are say-
ing is not going onrecord. . .(Jnte-
1ruptions)...Please sit down...(Interrup-
tions). .For raising any issue, you
have to take the permission of the
Chair.. . (Interryptions),.. You do
not have the permission.  So,
please sit down,..(Interruptions).. .
All  of you, please sit down...
(Interruptions),. .

SHRI P. SHIV SHANKER:
Mr. Vice-Chairman, Sir, what
is most objectionable is
that the honourable Member says
that he has retrieved it after the took
over. That he has retrieved Kashmir
frg)m Pakistan. That is objection-
able.

SHRI JAGMOHAN: Let me
complete. 1 was saying that the
forces which were creating anti-
national feelings, those forces had
been curbed by me,. .

SHRI P. SHIV SHANKER:
Mr. Jagmohan, if it were to be
what you said. we appreciate it.
But youwent further to say that
you had retrieved it from Pakistan.
Had Kashmir become a part of
Pakistan? That is very unfortu-
nate. This kind of a statement is
very unrecasonable.  You must
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withdraw that statement. You
must first withdraw that statement.
It is unfair. This is not the way.
A very responsible person who has
enioyed such a status should not
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speak in this manner. This is very
unfair.

SHRI JAGMOHAN: Let me
explain, ..

SHRI  DIPEN GHOSH

(West Bengal): I do not know on
which subject Mr. Jagmohan has
been allowed to make a special
mention. Earlier  also we had
raised this point. The rule is very
specific. Not only a notice for
making a special metion, but a
clarificatory note also has to be
submitted while seeking permission
of the Chair. That is the normal
procedure for making special men-
tions. Therefore, according to the
procedure the Members are not
allowed to stretch outside of the
notice which they have given while
seeking permission of the Chair-
man. Now what 1 heard from the
statement made by Mr. Jagmohan
is that when he was sent as Governor
of Jammu and Kashmir, he re-
trieved Kashmir from  Pakistan.
This is too much because retrieving
Kashmir from Pakistan cannot be
done by a single individual. Kash-
mir has been kept with India by the
people of India and by the Go-
vernment of India and the people
of Kashmir, fighting against the
fissiparous and separatist tenden-
cies. Therefore, naturally it is
too much to boast of this kind of
things. So I think Mr. Jagmohan
will see to it that that word does
not go into the record that it is
Mr. Jagmohan who has retrieved
Kashmir from Pakistan. I hope he
will amend it by saying that it was
the people of Kashmir and the
people of India who had retrieved
Kashmir from Pakistan,

SHRI P. SHIV SHANKER:
Mr.  Vice-Chairman, it will en-
hance the dignity of Mr, Jagmohan
if he withdraws what he has said.
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THE VICE - CHAIRMAN
(SHRI M. A. BABY): The Leader
of the Opposition as well as some
honourable Members from other
parties have spoken about some of
the expressions made by the honou-
rable Shri Jagmohan. . .

SHRI JAGMOHAN: May I
clarify?

THE VICE - CHAIRMAN
(SHRT M. A. BABY): You will be
allowed to speak. [ am not saying
you have concluded or you are not
going to be allowed to speak again.
But when any Member of the House
speaks on such a sensitive Subject
—the sensitivity of the subject 18
understood  hv  everv Member of
this House—we have to use utmost
restrant in making our observa-
tions. Of course, I would not hove
to advise any Member in thjs House
as to how they should react. But
still T request the honourable Mem-
ber who ‘s speaking on this news
item on Kashmir published in the
Hindusrait Times—-this has been
perayited by the Chairman and the
Chairman must have permitted this
with the full confidence that ihe
parameters wounld be maintained
by the  honourable Member.
Therefore, when you make your
submissions, kindly keep this in
mind. And 1 request all honour-
able Membe:s, let us listen to the
subinissions  of the honourable
Member with  utmost  silence.
(Interruptions) Piease sit down. I
am on my legs.

SHRI S. S. AHLUWALIA :
What is the response of the Govern-
ment on this issue 7 (Interruptions).

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : Let us close the issue
here. 1 hope the Member will ap-
preciate the spirit of the House
(Interruptions).

SHRI V. GOPALSAMY (Tamil
Nadu) : Kindly permit me. . .(Inter-
yptions)
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THE VICE-CHAIRMAN (SHRI
M. A. BABY) : We cannot convert
it into another discussion. Many
Members have already spoken.

SHRI V. GOPALSAMY : It is
an extraordinary... (Interruptions)
In the name of submission, some-
thing he said. So it is the right
of the Member to raise the issue.
It is a sensitive. ..(Interruptions)

SHRI S. S. AHLUWALIA :
What is the reaction of the Govern-
ment on this issue ? (Interruptioss)

SHRI P. SHIV SHANKER :
Mr. Vice-Chairman, Sir, the hon.
Member has held very high positions.
Recently he has been the Governer
of that State. It does not behave
well of him to speak in the t{ gor
in which he has spoken. It bn igs
all of us into indignity—all of us
into indignity, the nation itself.
(Interruptions) Therefore, 1 again
appeal to him—it is my earnest
appeal—to withdraw what he has
said. (Interruptions)

SHRI DIPEN GHOSH : ‘Re-
trieve’ does mnot apply in this case:
(Interruptions),

THE VICE-CHAIRMAN (SHRI
M. A. BABY): Now, please..,
{Interruptions) Now, let us listén
whether Shri Jagmohan is reacting
to your sentiments. Let us listen.
Please sit down. (Interruptions) Please
sit down.

SHRI P. SHIV SHANKER :
He must be allowed to speak.

_ SHRI DIPEN GHOSH : Give
him a chance to withdraw. We are
here. (Interruptions)

SHRI JAGMOHAN : I would
most humbly submit that the inter-
pretation that is being sought to
be drawn upon my expression is not
correct. (Interruptions) |

SHRI S. 8. AHLUWALIA :.
He is not withdrawing.
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SHRI MADAN  BHATIA
(Nominated) : I give him a chance
to withdraw and retrieve the honour
of the mnation. His words have
constituted an outrageous insult to
the entire nation. Let him have a
chance to withdraw. He should
withdraw and retrieve for the nation
its honour. If he does not withdraw,
then we have a right to say what
we want to say. He must retrieve the
honour of the nation by with-
drawing his words. (Interruptions)

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : Let him complete
the sentence. Please permit him to
complete, If any Member goes be-
vond a certain understanding and
consensus that we are having here. .
(Interruptions). Nobody will tolerate
that. Let the Member complete his
sentence. (Interruptions), It is the
sentiment of the House. (Interrup-
tions) It is not good. T am on my legs.
Mr. Dhawan, please sit down. I
am on my legs. Please sit down.
You are not allowing him éven
to complete a sentence. Please have
some patience. If the hon. Member
speaks something without taking
into consideration the sentiments
of the House, we will decide what
should be done about those sen-
tences and whether thoss sentences
should go on record or not. The
House 1is supreme. (Interruptions)
It is not good. Please sit down.
You cannot stand up and speak
like that without the permission
of the Chair. Please sit down.
I request the hon. Members to
please sit down. I request the hon.
Member not to take the round-
about route. Please come to the
point and understand the spirit of
of the House.

SHRI JAGMOHAN : I under-
stand, Sir. My point is that if T am
allowed to complete, then probably
their point will be met. They are not
allowing me to complete. This is
the whole tragedy of it. If that
interpretation is being drawn on
my words, I would like to make
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it absolutely clear that what I
meant was that the pro-Pakistani
forces were dominating the scene.
It did not mean....(Interruptions).
Please listen to me . (Interruptions).
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SHRI V. NARAYANASAMY :
He is going in a round about way. . . .

SHRI S. S. AHLUWALIA : He
should take his words back. (Inter-
ruptions).

SHRI P. SHIV SHANKER :
Mr. Vice-Chgirman, Sir....
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THE VICE-CHAIRMAN (SHRI
M. A. BABY): Will you please
give the hon. Member a chance to
withdraw what vou object to ?
(Interruptions) Please give him an
opportunity to withdraw the ob-
jectionable point which he has said.

SHRI P. SHIV SHANKER :
That is what we wanted....

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : The hon. Member
himself is withdrawing the objec-
tionable point.

SHRI JAGMOHAN : All right,
I withdraw. I withdraw. ... (Inter-
ruptions)

SHRI VISHVIIT P. SINGH :
He has made an allegation agajnst
a duly elected Chief Minjster. This
is an allegation which is reprehen-
sible, unprecedented and should be
withdrawn. (Interruptions)

SHRI JAGMOHAN : Sjr, what
I was submitting is that in view
of the disinformation that has been
going around about Kashmir, a
panel of Supreme Court Judges
should be appointed to look into
all aspects, the background, the
circumstances and the facts, and even
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after I have taken over, whatever
thing has gone right or wrong,
should also be subjected to that
enquiry by that Commission. No-
thing could be more fajr than thijs.
The Maulvi’s murder or the subse-
quent events or incidents or the
incidents prior to that, all should
be looked into by that Commission
so that the truth may come out.
The only question. . . .(Interruptions)
Please listen. All that I am submit-
ting to say i1s why truth should
not be brcugtt before the nation.
That is the point that I am submit-
ting. (Interruptions)

SHRI SIKANDER BAKHT
{Madhya Pradesh) : You might re-
peat you are withdrawing those
words.

SHRI JAGMOHAN : Al right,
those words I withdraw. I withdraw
those woras because that was not
central to my theme at all. If it
has been understood like that, 1
withdraw. There is no questior of
that. I withdraw that. But the issue
is....(Interruptions) You rever al-
lowed me to speak (Interruptions)

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : This is not fair.
{(Interruptions) please carry on.

SHRI JAGMOHAN : So, what
my submission is that the various
comporents of power structure in
Kashmir were operating in 4 parti~
cular environmer t, and when I said
myself, I did not sce myself, I mean
that.... (Interruptions)

SHRI V. NARAYANASAMY :
Sir, he cannot ge beyond the sccpe
of the Special Mention.

SHRI S. S. AHLUWALIA : Sir,
you go througt the papers. .. . (Inter-
ruptions)

SHRI V. NARAYANASAMY :
That personal explanation was not
allowed.
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THE VICE-CHAIRMAN (SHRI
M. A. BABY) : The Chair has per-
matted.

SHRI V. NARAYANASAMY :
The Chair permitted abcut the
news item appeaied in the ‘Hindus-
tar Times' dated *0-5-:1990 (Jrrer-
ruptions)

SHRI N. K. P. SALVE (Maha-
rashtra) : Sir, I am on a point of
order. (Interruptions)

SHRI JAGMOHAN : [ strongly
protest and I sit down. I am not
going to speak (Interruptions) You
do not want ary Member to speak.
I withdraw (Interruptions)

SHRI N. K. P. SALVE : Sir,
I am on a point of order. I want
your ruling. (Interruptions)

SHRI JAGMOHAN : ¥ strengly
protest. They are not bearing me.
Therefore, I sit down. (Interruptions)

SHRI V. NARAYANASAMY :
He has said so meny things outside
the scope of the Special Mention.
You gave your ruling. He has gone
beyond it. (Interruptions)

SHRI N. K. P. SALVE : What
I want to submit is, it is essential
that. ...

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : Are you making
submissior, or, are you on a point of
order.

SHRI N. K. P. SALVE : Op
a point of order. I want that the
record of the proceedings of the
House should be set right. The
hon. Member who spoke just now
has held extremely responsible posi-
tions and held them witl distirction.
He is new to the House. It is most
unfortunate that on his maiden
speech, a section of the House
should have felt compelled to heckle
him. But the crucial issuc is this.
It is a well-known convention of
the House that a Special Mention
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is with reference Lo a specific subject.
The list of Special Mentions given
10 the Leader of the Opposition—
I think, it is authentic—-has this
item : ‘No. 16—Shri Jagmohan—
News-iten: on Kashmir published irn
the ‘Hindustan Times’ of 30-5-90°.

I was trying to listen to him
with great patience and very care-
fully. Unfortunately, most of the
things he said had no nexus, had no
elation, whatsoever, to the news-
jtem which has been published.
Therefore, Sir, I want a clear ruling,
a categorical ruling, from the Chair.
Things have been said from there.
Things have been said from here.

;> also said a few things. He also
aad been gracious enough to with-
draw something. But Sir, the ques-
tion is, on an item of this nature,
which is every sersitive, is it permis-
sible for a Member to go outside
the subject and maks submissions
and, if he has made such submissions,
would it be in order ? Would it
be still part of the record ? 1 would
want you to give your rulimg on
this.

THE VICE-CHAIRMAN (SHRI
M. A. BABY) - Now, ....(Interr-
uptions) Mr. Viren Shabh, pleasc
sit down. Let mz Jispcte of Mr.
Salve’s point of order.

Mir. Salve, the Chairman, in his
wisdom, permitted this Special Men-
tion.

SHRI N. K. P. SALVE : No
dispute.

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : Unfortunately, 1
have not gone throgh this news-
item in the ‘Hindustan Times’.
Therefore, I am not in a positior
to give my ruling whether what the
hon. Member has said is relevant
to the news-item published in the
‘Hindustan Times’. I leave it to the
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Chairman tc decide whetlier what
Mir. Jagmoban bas saia is relevart
or nol. But we krow that in this
universe, everytiing is relatca. With
some stretch of imagiratior. ycu
cap bring ary stbject and ccinect
it 10 any cther subject. Of course,
in the Hous¢, we do not behave
like thai. (Interruptions). If it is
something 1nnocuous, we do wvot
object to it. But if there is anything
objectionable ir what Mr. Jagmohan
has said,....

SHRT N. K. P. SALVE : Sir,
half-a-secrnc.

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : If something 1s
there which is very much objection-
able and which is ocutsice the
scope of the Spectal Mention permit-
ted by tte Charrman, that will be
removed from the record. Is that
¢l right ?

SHRI N. K. P. SALVE: Sir,
if it is innocuous, I Lave nothing to
say. Even if it is indirectly or re-
motely connected, I have nothing to
say. But Sir, the hon. Member
demanded an enquiry by a panel
of Supreme Court judges into the
systematic disinformation. This is
also a2 damnation of the Govern-
ment in a very bad way.

AN HON. MEMBER : It is
not.

SHRI N. K. P. SALVE : Tt is
for them to decide. ‘Jammu and
Kashmir is not too big for me’.
This 1s the subject. (Interruptions)

SHRI VISHVJIT P. SINGH :
His special mention relates to the
Summit meet btetween the U.S.
and the U.S.S.R. (Interruptions).

SHRI N. K. P. SALVE : So,
something whict is irrelevant will
not form part of the record.

SHRI P. SHIV SHANKER :
Mr. Vice-Charrmap, I stand to
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defend the right of speech of the
hon. Member. The hor. Member
bas come just now. He has tried
to make a mention on & very sensi-
tive issue, but 1 find that ke is not
being allowed to speak and bhe sai
downin dismay. That is urfcriunare,
We may not agrer with him, with
whatever he says. Every point we
may disagree to, but lis right to
speak we respect.

AN HON. MEMBER : You tell
them. (Interruptions).

SHRI P. SHIV SHANKER :
Just listen to me. What s paining
me is that in dismay he sat cown;
that he not being allowed to speak.
An impression should nrot go that
his right to speak in any form has
been curtailed. I stard to defend
h:s right of speeck. I may disagree
with rim, witt whatever he has said.
I disagree with many a thing which
he bas s:id, but his right to speak
is absolute. He is entitled to speak.
Please do not get dismayed. You
are a new Member. Please do not
get dismaved that y-~v bave not
been allowed to speak. This is what
1 want to submit.

THE LEADER OF THE HGUSE
(SHRI M. S. GURUPADASWA-
MY) : With great respect I listened
to all the spseches and comments
made by hon. Members, Sir. It
pains all of us, pains me, pains
o'bers when the proceedings of the
House are disturbed and it pains
more when an hon Member is pre-
vented or obstructed from making
his speech. 1 reciprocate the serti-
ments expressca by my friend Shiv
Sharkerji. I have been trying my
best for the last fowdays that we
should maintain discipline in the
House and should speak within
certain parameters, we should ob-
serve norms and stapdards. I feel
many Members have failed in this.
Even now I appeal to all the hon.
Mempbers that we shculd observe. . . .
(Interruptions). 1 am making an
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appeal. Should I not make an appeal?
Have I dorc anything wrorg to
you ?

SHRI R. K. DHAWAN : Why
did vou ot think of this yesterday ?
Why didn’t you do it yesterday ?

SHRI S. K. T. RAMACHAN-
DKAN (Tamil Nadu): Why did
you not advise your partymen last
yoar 7 What happened last year ?
Why did h- not presch the sermon
last year ? (Interruptions).

SHRI P. SHIV SHANKER :
The objection was only to certain
expressions, nothing else. He has
the right to speak. (Interruptions).

SHRI S. VIDUTHALAI VIRU-
MBI (Tamil Nadu) : You have not
allowed him to speak. It was his
maiden speech. (Interruptions).

SHRI M. S. GURUPADAS-
WAMY : Even ar appeal is dis~
turbing you. (Interruptions). What is
the matter with you ? I am just
making an appeal to all of us,
includirg me. I said, you cap include
me. (Interruptions).

SHRI S. K. T. RAMACHAN-
DRAN : Then say it boldly that it
includes yourself also. Say it bolaly.
You can appeal to those who are
forgetting tremselves,

SHRI S. VIINUTHALAL VIRU-
MBI : Incweding yeurts<If alse. {Inter-
ruption: ),

3 p.m.

SHRI M. S. GURUPADA-
SWAMY : Sir, I did not mean any
offence or insult to an%/body. I was
only making an appeal to the entire
House and I was saying that we
should maintain peace and goodwill
in the House, we should not disturb
each other aad, even if we disagree
let us disagree, but later on there is
an opportunity for everybody to
reply. That is all I say. We have
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discussed this matter not once but
quite a few times. May I again use
this opportunity and appeal to all
Members—after all, this is a very
august body, we are Elders and we
have got a lot of experienced people
here—that in future at least let us
observe norms and set up good stan-
dards and good precedents in the
House and let us not disturb each
other ? Even if a2 Member makes
an offensive remark, let us have the
tolerance to bear with it. After all,
there will be opportunity, there will
be occasion for every one to reply
that. After all, nobody is here to
shut the other from speaking. Every-
body has got a right—it is a basic
right. I agree with my honourable
friends here that even if we disagres
with anybody, he has got a right to
make his speech. We may disagree
with him, but this norm should be
observed by all of us. May I again
say, Sir in future at least Iet us
observe certain parameters ? .
(Interruptions). .

THE VICE-CHAIRMAN (SHRI
M.A. BABY) : Please, just a minute.
The honourable Leader of the
Opposition, Shri Shiv  Shanker,
with his rich parliamentary expe-
rience and experience in public life,
has mentioned something every rele-
vant. Similarly, the Leader of the
House, who is also having the same
amount of experience of parliamen-
tary as well as public life, responded
to the sentiments. And all of us
remember what the response of the
Chair was towards certain incidents
in this august House. Therefore,
let us unanimously resolve that we
will restrain  ourselves and, as the
honourable Chairman has once
remarked, we will not convert our
House into a laughing stock. There
are no two opinions on this point.
Sometimes, on certain issues, we
understand how tempers run high
and how bitterness would be there,
but let us also resolve unanimously
that we will maintain the digaity and
decoruin of this House. With these
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observations, please permit me to
call Mr. G. Y. Krishnan to make
his Special Mention.

DR. G. VIJAYA MOHAN
REDDY (Andhra Pradesh): Sir, Mr.
Jagmohan has not completed his
speech.

THE VICE-CHAIRMAN (SHRI
M.A. BABY) : Mr. Jagmohan has
completed his observations. Mr.
Krishnan.

SHRI S. S. AHLUWALIA :
What about lunch, Sir ?

THE VICE-CHAIRMAN (SHRI
M. A. BABY) Please have your
lunch.

SHRI G. Y. KRISHNAN
(Karnataka) : Honourable Vice-
Chairman, Sir, before I start, can
I have one clarification about the
issue which we have gone through
just now ? The honourable Vice-
Chairman gave a ruling that the
House should normally function
well, Now, what hag happened is,
the honourable Leader of the Oppo-
sition as well as the honourable
Leader of the House have men-
tioned that decorum has to be main-
tained.

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : You are speaking on
a different thing now.

SHRI G. Y. KRISHNAN :
Before starting this, I sought your
permission for a clarification on a
point with regard to the previous
1ssue.

THE VICE-CHAIRMAN (SHRI
M.A. BABY) : No, please make
your Special Mention.

SHRI G. Y. KRISHNAN :
Bverybody talks of docorum and
everything, but what has happened
to that word which is most dangerous
to our country? ..(Interruptions)...
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AN HON. MEMBER : It was
withdrawn.

SHRI G. Y. KRISHNAN :
Withdrawn ? Okay .

Need to Reinstate Retrenched
Employees of Coffec Board

SHRI G. Y. KRISHNAN (Kar-
nataka) : Sir, now I rise to speak
about the need to reinstate all the
120 retrenched daily-wagers and the
Group D employees of the Coffee
Board thrown out of their jobs in-
discriminately and mercilessly.

Sir, in all public undertakings
and Government where utility
service is there, workers are taken
on daily wages or appointed casually
to meet the exigencies of work. The
executive is at liberty to take such
persons, local persons, to see that the
work does not suffer and it continues.
In the Coffee Board there are diff-
rent wings like the Propaganda
Wing, the Marketing Wing and
several other wings which take care
of the business of the Coffee Board-
To meet the exigencies the executive
will take local persons. The execu-
tive had taken local persons and
appointed about 500 to 600 persons,
and they have been continuing for a
sufficient period. After considering
their service, their siocerity and
honesty, their services were regulari-
sed by the executive, In spite of that
regularisation order issued by the
executive, now the present Govern-
ment has sent out neatly 120 persons
out from the Coffee Board. Thereby,
the families of those retrenched em-
ployees are on streets, and they are
almost on fast every day.

The employees who have been
thrown out like that approached the
court, the High Court. But the hon.
High Court also was not kind enough
to hear them. The hon. High Court
ordered them to go and approach
the Labour Court. Sir, the hon.
House knows what the plight of such
employees will be. If they go to the
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Labour Court, it takes its own time,
even years together, for stttlement.
That is why we have to see that those
employees and their families are
safeguarded. Let the Government,
the hon. Minister for Commerce
as well as the hom. Minister in
charge of plantations, take a lenient
view and see that those casual work-
ers who have been thrown out from
the Board are taken back and that
their families are relieved of their
difficulties.

Thank you very much.

Need to encourage Bidri Handicraft
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